T Le Ul
231 "Writfen Answers

DISGR
ARTIC
TION

3197, SHRI M. A.' BABY : Will the
PRAME- MINISTER be . pleased to sfate :

(a) whether it is a fact, that under

Aniche- 138 of the Constitution, the Sup-
reme Court of India has discretionary
po\ﬁﬁg to’ grant special. leave to appeal
from any judgment made by any court
of fie: eountry; ~

{b) whether Government have received
a number of complaints that the justice is
mo' . being, provided to an ordinary citizen
who camnot afford a Senior Advocate

(c) whsther any guidelines have been
fragged by the Supreme Court stop
ihe misnse of the discretion; and

to

(43 if so. the details thereof ?

THE:MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMFANY AFFAIRS (SHRI H. R.
BHARDWAT) (a) to (d) Hon'ble
Judges. of the Supreme Court are consti-
tuticnal” finctionaries who- have in a
number of judicial pronouncements laid
dowrr ' the scope of ‘Artiele’ 136 of the
Constitution. Powers under Article 136
being -~ em:epimnal and  discretionary  in
naiare are e ercised to decide substantial
questmns ‘of law of’ gemeral importance
and .ip uccordance with the requirement
of jﬂ\‘ﬂkt‘ TBey cannot' be treated as arbi-
trary powers. It is also not true that justice
is not ptavided to those who cannot afford
4 Semior Advocate.

CORPUS FUNDS BENEFIT TO
o PUBLIC TRUSTS
5198, SHRI DILIP SINGH JUDEV
will the PRIME MINISTER be pleased
fo" sfate: « .
(a) what is the criteria of Corpus
ifids - Beaefit given to.public trusts, socie-
llBa and inslitutions in the cuuntly,

(n) the rorms 1a1d down . by Guvem-rm(- PRIME MINISTER

(RAJY A SABHA]
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RETIONARY POWERS UNDEKR, dorations™ fromr the Public- under- Corpuy
E 136 OF THE CONSTITU- Fund Act ;

(c) wheher it s a fact Lhat the Delhi
Gujarati Samaj Management is borrowing
donations from those visitors, tourists and
passengers who stay in the guest house
bwlding on commercial purpose rent on
each room charges on account of domations
an! management of Delhi Gujarati Samaj
arz 1aisusipg corpus fund benefit;

(d) whether Government have permitted
Dehi Gujarati Samaj to use corpus fund
for their cemmercial purpose;

(e) whether Government have ever
charged sales tax and hotel tax from thi:
sarnaj on iheir commercial hotel activity;

£) whether Government have conducted
anv enquiry into corpus fund seandal; and

(g) if so, the action takeninthe mat-

ter ?

THE MINISTER OF STATE IN THE
MINISTRY CF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H. R
Bi{ARDWAY) - (a) and (b) The societies
are registered under the Socicties Regis-
tration Act, 1360. There is no- provision
under this Act, as applicable 10 N.C.T. of
Deihi, for print of any cospus- fund to
societies.

(c) to (e) The Delhi Gujarati Samaj
Management is registered in Delhi vide
Rezistration No. 8-71. Registered societies
are required to send only annual list of
governing body, under Section 4 of the
said Act, to the Registrar of Societies. No
oiher information about internal working
of societies is maintained by the Regis
trar of Societies.

(f) and (g) No such enguiry has been
conducted by the Registrar of Societies,
Delhi as he is not empowerad to investi-
gale the internal affairs of the societies.

MERGER OF INDIAN HELD

COMPANIES
--3199. -SHR{. ASHOK MITRA. -.. Wil

be gleased to

ment for public trust' society to horrow Iatitc .
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(a) tke- details of* Iodian  emmpanics | PP S
wm:h fhave either merged with or havs i 1 e
b‘em acquired by multinationa} corpora-
ticns with" headquarters abroad? Wil July, \
1951;

| & fewrd ot o ;s
5 NUW @t 7g qm ¥ F &
(b) whether Government have copsi- | . _ o
dered the impact of such mergers and (w) =& 1990, 1991, 1352 ¥ L
actmisitons v the degree of €air compe- | AT 30 TEEL, 1993 A% et ¥
tition within: the' coumtry ; and l frg. YOER & Faw Ame WA
. - I N

(c) if so, whether Government wmﬂd{ g 1Y,
consider adoption of an upper threshold |

in respect of market shares beyond which | . e .
the dominant fibm in such mergers and (1) Sojsw fmred ¥ ¥ ArEm

acquisitions will be required to divest & | Trel ¥ - wem fF0E. AR @@

part of its holdings ? | o % it frerd # qwr a3 ol
% T qhonw fawer g :

THE MINISTFR OF STATE IN THE ™

MINISTRY OF LAW, JUSTICE AND . :
COMPANY AFFAIRS (SHRI H, | (1) ¥ & w, afe a1t €, fm
BHARDWAI) : (a) While there arc cases | T STeTTe oo framy zr vt v
of Indian Companies merging with othet | T§! ¥ T f o woaT FUT 3
companies regis‘ered in Imdia, there is | Wy I AT T oF g % AW
no case of any dompany Tegistered Y s ATy, W
in Imdin mergine since Jidy: 1991 with a
foreizn  company  incorporated  outside
Tndia. (%) 2wl ¥ e ¥ ooeela
TS g0 ®T FER derd Wt ¥F
A foreign company may acquire shazes’
- of an Indian Company subject to such
approvals as may be required. The list of
foreign collaborations approved with in-- W, W o W W sy i
crease in_foreign equity. during the period | ien gt (st devrr: o) - (F) R

from August, 1991 to Scptember, 1993 is A
. given: im the Annexure.  [See Appendix () LRI R !ﬂ't‘m

GLXTX  Annesure No..62], ¥ e w0 W & e

STUDY OF TRIBUNAL SYSTEM BY

(b) The povernment has taken into LAW. COMMISSION

" censideration sl such factors.

| 3201. SHRI.CHIMANBHAI HARIBHAI

(c) Sections23 and 24 of the MRTP. |SHUKLA : Will the PRIME SIINISTER
Act 1969 fave been omitied by tth\L nleased ‘to state :
* MRTP. {Amendment) Act, 1991 with |
effect from 27-91991. The MRTP (=) whether Government.have.asked the
Comutission  is, however, cmpowercd (0 | {aw Commission to undertake a study of
. Iook jnto ellegations relating to  theqthe entire tribunal system ;
_monopotisthe; restrietive” and’ enfalr- trade |
practiies wnder ‘the provistses  of the| (b) whether the Law Commlsswn has
said Acl, lsubmﬂtcd its report,



